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ADDENDUM TO THE DRAFT RED HERRING PROSPECTUS DATED MARCH 30, 2026: NOTICE TO THE INVESTORS (“THE ADDENDUM”) 

INITIAL PUBLIC OFFER OF UP TO 2,70,00,000 EQUITY SHARES OF FACE VALUE OF ₹ 10/- EACH (“EQUITY SHARES”) OF OUR COMPANY FOR CASH AT A PRICE OF ₹ [●] PER EQUITY SHARE (INCLUDING 
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This is with further reference to the DRHP dated March 30, 2026, filed by the Company with the Securities and Exchange Board of India (“SEBI”) and the Stock Exchanges. 
Potential bidders may note the following: 

 
1. The Company has designated “Ms. Kirti”, presently forming part of the Promoter Group as one of “Promoters of the Issuer Company”. Accordingly, the DRHP, including 

the section titled “Cover Pages”, Definition and Abbreviations”, “Capital Structure”, “Our Management” and “Promoter and Promoter Group” beginning on page 2, 
84, 206 and 227, has been updated. 

2. The section “Cover Pages” of the has been updated with addition of the name of the new promoter. 
3. The Chapter titled “Definition and Abbreviations” beginning on page 2 of the Draft Red Herring Prospectus has been updated with modification of Promoters 

Definitions. 
4. The Chapter titled “Capital Structure” beginning on page 84 of the Draft Red Herring Prospectus has been updated with certain modification for addition of new 

Promoter. 
5. The Chapter titled “Our Management” beginning on page 206 of the Draft Red Herring Prospectus has been updated with certain modification for addition of new 

Promoter. 
6. The Chapter titled “Promoter and Promoter Group” beginning on page 227 of the Draft Red Herring Prospectus has been updated with addition of details of the new 

promoter. 
7. Please note that all other details in, and updates to the Red Herring Prospectus and the Prospectus with respect to financial information of the Company, Issue Price 

and/or other relevant details will be carried out in the Red Herring Prospectus and the Prospectus, as and when filed with ROC, SEBI and the Stock Exchange. 
 
The above is to be read in conjunction with the Draft Red Herring Prospectus and accordingly their references in the Draft Red Herring Prospectus stand amended 
pursuant to this Addendum. Please note that the changes pursuant to this Addendum will be appropriately included in the Red Herring Prospectus and the Prospectus, 
as and when filed with the RoC, the SEBI and the Stock Exchange. All capitalized terms used in this Addendum shall, unless the context otherwise requires, have the 
meaning ascribed to them in the Draft Red Herring Prospectus. 
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PROMOTERS OF OUR COMPANY 

MR. NARENDRA CHORDIA, MS. MEENA CHORDIA, MR. NITESH CHORDIA, MR. GAURAV CHORDIA AND MS. KIRTI 

   

DETAILS OF THE ISSUE 

TYPE 
FRESH ISSUE SIZE*** 

(IN LAKHS) 
OFFER FOR SALE 

SIZE 
TOTAL ISSUE SIZE*** ELIGIBILITY AND SHARE RESERVATION 

Fresh Issue  

Up to 2,70,00,000 
Equity Shares of face 
value of ₹ 10/- each 

aggregating up to ₹ [●] 
Lakhs 

NIL 

Up to 2,70,00,000 
Equity Shares of face 
value of ₹ 10/- each 

aggregating up to ₹ [●] 
Lakhs 

The Issue is being made pursuant to Regulation 6(1) of the SEBI ICDR 
Regulations as amended. For further details, see “Other Regulatory and 
Statutory Disclosures –Eligibility for the Issue” on page 421. For details in 
relation to the share allocation and reservation among QIBs, RIBs and NIBs 
see “Issue Structure” beginning on page 442. 

DETAILS OF OFFER FOR SALE 

NAME OF SELLING SHAREHOLDER TYPE NUMBER OF SHARES OFFERED 
WEIGHTED AVERAGE COST OF ACQUISITION PER EQUITY 

SHARE 

NOT APPLICABLE 

RISK IN RELATION TO THE FIRST ISSUE 

The Face value of the Equity Shares is ₹ 10/- each. The Floor Price, Cap Price and Issue Price determined by our Company in consultation with the Book Running 
Lead Manager (“BRLM”), on the basis of the assessment of market demand for the Equity Shares by way of the Book Building Process, as stated under “Basis 
for Issue Price” beginning on page 116, should not be considered to be indicative of the market price of the Equity Shares after the Equity Shares are listed. No 
assurance can be given regarding an active or sustained trading in the Equity Shares nor regarding the price at which the Equity Shares will be traded after listing. 

GENERAL RISKS 

Investments in equity and equity-related securities involve a degree of risk and investors should not invest any funds in the Issue unless they can afford to take 
the risk of losing their entire investment. Investors are advised to read the risk factors carefully before taking an investment decision in the Issue. For taking an 
investment decision, investors must rely on their own examination of our Company and the Issue, including the risks involved. The Equity Shares in the Issue 
have not been recommended or approved by the Securities and Exchange Board of India (“SEBI”), nor does SEBI guarantee the accuracy or adequacy of the 
contents of this Draft Red Herring Prospectus. Specific attention of investors is invited to the statement of “Risk Factors” beginning on page 25 under the section 
“General Risks”. 

COMPANY’S ABSOLUTE RESPONSIBILITY 

Our Company, having made all reasonable inquiries, accepts responsibility for and confirms that this Draft Red Herring Prospectus contains all information with 
regard to our Company and the Issue, which is material in the context of the Issue, that the information contained in this Draft Red Herring Prospectus is true 
and correct in all material aspects and is not misleading in any material respect, that the opinions and intentions expressed herein are honestly held and that 
there are no other facts, the omission of which makes this Draft Red Herring Prospectus as a whole or any of such information or the expression of any such 
opinions or intentions misleading in any material respect.  

LISTING 

The Equity Shares offered through the Draft Red Herring Prospectus are proposed to be listed on the Stock Exchanges being BSE Limited (“BSE”) and National 
Stock Exchange of India Limited (“NSE” together with BSE, the “Stock Exchanges”) in terms of the Chapter II of the SEBI (ICDR) Regulations, 2018 as amended 
from time to time. For the purpose of this Issue, the Designated Stock Exchange will be [●]. 

DETAILS OF THE BOOK RUNNING LEAD MANAGER TO THE ISSUE 

Name and Logo Contact Person Email and Telephone 

 
Holani Consultants Private Limited Mrs. Payal Jain 

Email: ipo@holaniconsultants.co.in 
Tel.: +91 0141 – 2203996 

DETAILS OF THE REGISTRAR TO THE ISSUE 

Name and Logo Contact Person Email and Telephone 

 
Bigshare Services Private Limited  

 
Mr. Sagar Pathare Email: ipo@bigshareonline.com  

Tel.: +91 22-62638200 

BID/ISSUE PERIOD 

ANCHOR INVESTOR BID / ISSUE PERIOD: [●]* BID/ ISSUE OPENS ON: [●] BID/ISSUE CLOSES ON: [●]** 
*Our Company, in consultation with BRLM, may consider participation by Anchor Investors in accordance with the SEBI ICDR Regulations. The Anchor Investor Bidding Date 
shall be one Working Day prior to the Bid/Issue Opening Date. 
** Our Company, in consultation with the BRLM, may consider closing the Bid/Issue Period for QIBs, one Working Day prior to the Bid/Issue Closing Date in accordance with 
the SEBI ICDR Regulations. 
**UPI mandate end time and date shall be at 5:00 p.m. on the Bid/Issue Closing Date. 
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 DRAFT RED HERRING PROSPECTUS 
Dated: March 30, 2026 

(This Draft Red Herring Prospectus will be updated upon filing with the RoC) 
Read with Section 32 of the Companies Act, 2013  

100% Book Built Issue 

 
MONOMARK ENGINEERING (INDIA) LIMITED 

 

Our Company was incorporated in Chittorgarh as “Monomark Engineering (India) Private Limited” a private limited company under the Companies Act, 1956, pursuant to a certificate of incorporation 
dated September 29, 2005, issued by Registrar of Companies, Jaipur, Rajasthan. Thereafter, our Company was converted from a private limited company to a public limited company under the provisions 
of the Companies Act, 2013, pursuant to a resolution passed in the extraordinary general meeting of our Shareholders held on September 06, 2025. Accordingly, upon conversion the name of our 
Company was changed to “Monomark Engineering (India) Limited” by deletion of the word ‘Private’. A fresh certificate of incorporation consequent upon conversion of our Company from private 
limited company to public limited company dated September 15, 2025, was issued by Central Processing Centre bearing Corporate Identification Number “U29221RJ2005PLC021373”. Further the CIN 
of our Company is changed to “U33200RJ2005PLC021373” by ROC vide letter dated March 24, 2026. For details of incorporation, change of name and registered office of our company, please refer to 
chapter titled “History and Certain Corporate Matters” beginning on page 201. 
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PROMOTERS OF OUR COMPANY 

MR. NARENDRA CHORDIA, MS. MEENA CHORDIA, MR. NITESH CHORDIA, MR. GAURAV CHORDIA AND MS. KIRTI 
 

THE ISSUE 

INITIAL PUBLIC OFFER OF UP TO 2,70,00,000 EQUITY SHARES OF FACE VALUE OF ₹ 10/- EACH (“EQUITY SHARES”) OF OUR COMPANY FOR CASH AT A PRICE OF ₹ [●] PER EQUITY SHARE (INCLUDING 
A SHARE PREMIUM OF ₹ [●] PER EQUITY SHARE), AGGREGATING TO ₹ [●] LAKHS (“THE ISSUE”). THE ISSUE WILL CONSTITUTE [●] % OF THE POST ISSUE PAID UP EQUITY SHARE CAPITAL OF OUR 
COMPANY.  
 

THE PRICE BAND AND THE MINIMUM BID LOT WILL BE DECIDED BY OUR COMPANY IN CONSULTATION WITH THE BRLM AND WILL BE ADVERTISED IN ALL EDITIONS OF [●], THE ENGLISH NATIONAL 
DAILY NEWSPAPER, ALL EDITIONS OF [●], THE HINDI NATIONAL DAILY NEWSPAPER AND ALL EDITIONS OF [●], THE REGIONAL DAILY NEWSPAPER, (HINDI BEING THE LOCAL LANGUAGE OF 
CHITTORGARH, WHERE OUR REGISTERED AND CORPORATE OFFICE IS SITUATED), EACH WITH WIDE CIRCULATION, AT LEAST 2 (TWO) WORKING DAYS PRIOR TO THE BID/ ISSUE OPENING DATE 
AND SHALL BE MADE AVAILABLE TO BSE LIMITED (“BSE”) AND NATIONAL STOCK EXCHANGE OF INDIA LIMITED (“NSE” TOGETHER WITH “BSE”, THE “STOCK EXCHANGES”) FOR THE PURPOSE OF 
UPLOADING ON THEIR RESPECTIVE WEBSITES IN ACCORDANCE WITH SEBI ICDR REGULATIONS. 
 

In case of any revision in the Price Band, the Bid / Issue Period will be extended by at least three additional Working Days after such revision in the Price Band, subject to the Bid / Issue Period not 
exceeding 10 working days. in cases of force majeure, banking strike or similar circumstances, our Company in consultation with the BRLM, for reasons to be recorded in writing, extend the Bid / Issue 
Period for a minimum of three Working Days, subject to the Bid / Issue Period not exceeding 10 working days. any revision in the Price Band and the revised Bid / Issue Period, if applicable, shall be 
widely disseminated by notification to the Stock Exchanges, by issuing a public notice, and also by indicating the change on the respective websites of the BRLM and at the terminals of the Syndicate 
Members and by intimation to the Designated Intermediaries and the Sponsor Bank. 

THE FACE VALUE OF THE EQUITY SHARES IS ₹ 10/- EACH AND THE ISSUE PRICE OF ₹ [●] EACH IS [●] TIMES OF THE FACE VALUE OF THE EQUITY SHARES 

The Issue is being made through the Book Building Process, in terms of Rule 19(2)(b)(i) of the Securities Contracts (Regulation) Rules,  1957, as amended (“SCRR”) read with Regulation 31 of the 
Securities and Exchange Board of India (Issue of Capital and Disclosure Requirements) Regulations, 2018, as amended (SEBI ICDR Regulations) and in compliance with Regulation 6(1) of the SEBI ICDR 
Regulations wherein not more than 50% of the Net Issue shall be available for allocation on a proportionate basis to Qualified Institutional Buyers (“QIBs and such portion, the “QIB Portion”), provided 
that our Company in consultation with the BRLM, may allocate up to 60% of the QIB Portion to Anchor Investors on a discretionary basis (“Anchor Investor Portion”), which up to 40% of the Anchor 
Investor Portion shall be reserved in the following manner (i) 33.33% of the Anchor Investor Portion shall be reserved for domestic Mutual Funds; and (ii) 6.67% of the Anchor Investor Portion shall 
be reserved for Life Insurance Companies and Pension Funds, subject to valid Bids being received from domestic Mutual Funds, Life Insurance Companies and Pension Funds, as applicable, at or above 
the Anchor Investor Allocation Price (“Anchor Investor Allocation Price”), in accordance with the SEBI ICDR Regulations. In the event of under-subscription, or non-allocation in the Anchor Investor 
Portion, the balance Equity Shares shall be added to the QIB Portion (excluding the Anchor Investor Portion) (“Net QIB Portion”). Further, 5% of the Net QIB Portion shall be available for allocation 
on a proportionate basis to Mutual Funds only, and the remainder of the Net QIB Portion shall be available for allocation on a proportionate basis to all QIB Bidders, including Mutual Funds, subject 
to valid Bids being received from them at or above the Issue Price. However, if the aggregate demand from Mutual Funds is less than 5% of the Net QIB Portion, the balance Equity Shares available 
for allocation in the Mutual Fund Portion will be added to the remaining Net QIB Portion for proportionate allocation to QIBs. Further, not less than 15% of the Net Issue shall be available for allocation 
to Non-Institutional Bidders and not less than 35% of the Net Issue shall be available for allocation to Retail Individual Bidders in accordance with the SEBI ICDR Regulations, subject to valid Bids being 
received from them at or above the Issue Price. The Equity Shares available for allocation to Non-Institutional Bidders under the Non-Institutional Portion, shall be subject to the following: (i) one-
third of the portion available to Non-Institutional Bidders shall be reserved for applicants with an application size of more than ₹ 2.00 Lakhs and up to ₹ 10.00 Lakhs, and (ii) two-third of the portion 
available to Non-Institutional Bidders shall be reserved for applicants with an application size of more than ₹ 10.00 Lakhs, provided that the  unsubscribed portion in either of the aforementioned sub-
categories may be allocated to applicants in the other sub-category of Non-Institutional Bidders. All potential Bidders (except Anchor Investors) are mandatorily required to utilise the Application 
Supported by Blocked Amount (“ASBA”) process by providing details of their respective ASBA accounts and UPI ID in case of UPI Bidders using the UPI Mechanism, as applicable, pursuant to which 
their corresponding Bid Amount will be blocked by the Self Certified Syndicate Banks (“SCSBs”) or by the Sponsor Banks under the UPI Mechanism, as the case may be, to the extent of the respective 
Bid Amounts. Anchor Investors are not permitted to participate in the Issue through the ASBA Process. For details, see “Issue Procedure” beginning on page 446. 

RISK IN RELATION TO FIRST ISSUE 

This being the first public issue of Equity Shares of our Company, there has been no formal market for the Equity Shares of our Company. The Face value of the Equity Shares is ₹ 10/-. The Floor Price, 
Cap Price and Issue Price determined by our Company in consultation with the Book Running Lead Manager (“BRLM”), on the basis of the assessment of market demand for the Equity Shares by way 
of the Book Building Process, as stated under “Basis for Issue Price” beginning on page 116 should not be considered to be indicative of the market price of the Equity Shares after the Equity Shares 
are listed. No assurance can be given regarding an active or sustained trading in the Equity Shares nor regarding the price at which the Equity Shares will be traded after listing. 

GENERAL RISKS 

Investments in equity and equity-related securities involve a degree of risk and investors should not invest any funds in the Issue unless they can afford to take the risk of losing their entire investment. 
Investors are advised to read the risk factors carefully before taking an investment decision in the Issue. For taking an investment decision, investors must rely on their own examination of our 
Company and the Issue, including the risks involved. The Equity Shares in the Issue have not been recommended or approved by the Securities and Exchange Board of India (“SEBI”), nor does SEBI 
guarantee the accuracy or adequacy of the contents of this Draft Red Herring Prospectus. Specific attention of the investors is invited to “Risk Factors” beginning on page 116. 

OUR COMPANY’S ABSOLUTE RESPONSIBILTY 

Our Company, having made all reasonable inquiries, accepts responsibility for and confirms that this Draft Red Herring Prospectus contains all information with regard to our Company and the Issue, 
which is material in the context of the Issue, that the information contained in this Draft Red Herring Prospectus is true and correct in all material aspects and is not misleading in any material respect, 
that the opinions and intentions expressed herein are honestly held and that there are no other facts, the omission of which makes this Draft Red Herring Prospectus as a whole or any of such 
information or the expression of any such opinions or intentions misleading in any material respect.  

LISTING 

The Equity Shares to be Allotted through the Red Herring Prospectus are proposed to be listed on the Stock Exchanges. Our Company has received ‘in-principle’ approvals from BSE and NSE for the 
listing of the Equity Shares pursuant to their letters dated [●] and [●], respectively. For the purposes of the Issue, the Designated Stock Exchange shall be [●]. A signed copy of the Red Herring 
Prospectus and the Prospectus shall be filed with RoC in accordance with Sections 26(4) and 32 of the Companies Act, 2013. For details of the material contracts and documents available for inspection 
from the date of the Red Herring Prospectus up to the Bid/ Issue Closing Date, see “Material Contracts and Documents for Inspection” beginning on page 504. 

                BOOK RUNNING LEAD MANAGER TO THE ISSUE REGISTRAR TO THE ISSUE 

              
HOLANI CONSULTANTS PRIVATE LIMITED 

401 – 405 & 416 – 418, 4th Floor, Soni Paris Point, Jai Singh Highway, Bani Park, Jaipur – 302016  
Tel.: +91 0141 – 2203996 
Website: www.holaniconsultants.co.in 
Email: ipo@holaniconsultants.co.in 
Investor Grievance ID: complaints.redressal@holaniconsultants.co.in 
Contact Person: Mrs. Payal Jain 
SEBI Registration No.: INM000012467 

BIGSHARE SERVICES PRIVATE LIMITED 
Office No. S6-2, 6th Floor, Pinnacle Business Park, Next to Ahura Center, Mahakali Caves Road, Andheri (East), 
Mumbai – 400093   
Tel: +91 22-6263 8200  
Website: www.bigshareonline.com 
Email:  ipo@bigshareonline.com 
Investor Grievance ID: investor@bigshareonline.com 
Contact Person: Mr. Sagar Pathare 
SEBI Registration Number: INR000001385 

ISSUE PROGRAMME 
ANCHOR INVESTOR BID / ISSUE PERIOD: [●] * BID / ISSUE OPENS ON: [●] BID / ISSUE CLOSES ON: [●] ** 
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SECTION I – GENERAL 
 

DEFINITIONS AND ABBREVIATIONS 
 
Company Related Terms 
 

“Promoter” or “Promoters” 
or “Our Promoters” 

The Promoters of our company, being Mr. Narendra Chordia, Mrs. Meena 
Chordia, Mr. Nitesh Chordia, Mr. Gaurav Chordia and Ms. Kirti. For details, see 

“Our Promoters and Promoter Group” on page 227. 
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SECTION III – INTRODUCTION 
 

CAPITAL STRUCTURE 
 
AVERAGE COST OF ACQUISITION OF SHARE FOR PROMOTERS AND SELLING SHAREHOLDERS 
 
There are no selling shareholders in our company. The average cost of acquisition of Equity Shares for 
Promoters as on the date of this Draft Red Herring Prospectus is set forth below: 
 

S. No. Name Number of Equity Shares 
Average cost of acquisition per 

Equity Share (in ₹) # 

Promoters 

1. Narendra Chordia 3,15,00,000 0.01 

2. Meena Chordia 2,10,00,000 0.01 

3. Nitesh Chordia* 59,68,200 Nil 

4. Gaurav Chordia* 46,20,000 Nil 

5. Kirti Nil Nil 
#The average cost of acquisition of Equity Shares held by the Promoters have been calculated by taking the average of the 
amounts paid by them to acquire the Equity Shares of the Company. 
*Shares were initially received by way of gift and subsequently bonus shares were allotted thereon; accordingly, the cost of 
acquisition of such shares has been considered as Nil for computing average cost. 
Notes: Pursuant to the certificate dated June 12, 2026, received from our Statutory and Peer Review auditor, Keyur Shah & 
Associates, Chartered Accountants. 

 
Build-up of Promoter’s shareholding 
 

As on the date of this Draft Red Herring Prospectus, our Promoters, Narendra Chordia, Meena 
Chordia, Nitesh Chordia, Gaurav Chordia and Kirti holds 3,15,00,000 Equity Shares 2,10,00,000 Equity 
Shares, 59,68,200 Equity Shares, 46,20,000 Equity Shares  and Nil Equity Shares of face value of ₹ 10 
each respectively, equivalent to 45.62%, 30.42%, 8.64%, 6.69% and Nil% respectively of the Pre-Issue 
paid-up Equity Share capital of our Company on a fully diluted basis and for further details, refer “Our 
Promoters and Promoter Group” beginning on page 227. All the Equity Shares held by our Promoters 
were fully paid-up on the respective dates of allotment / acquisition of such Equity Shares.  
 
As on the date of this Draft Red Herring Prospectus, none of the Equity Shares held by any of our 
Promoters are pledged.  
 

The details regarding the build-up of the equity shareholding of our Promoters in our Company since 
incorporation is set forth in the table below: 
 
a)  Build-up of the Equity Shareholding of our Promoters in our Company 
 
The details regarding the build-up of the Equity Shares held by Kirti in our Company since 
incorporation is set forth in the table below: 
 

Date of 
transfer / 

allotment of 
Equity Shares 
(Fully paid up) 

Number of 
Equity shares 

allotted/ 
transferred 

Nature of transaction 
Nature of 

consideration 

Face 
Value per 

Equity 
Share (₹) 

Transfer price 
/ issue price 
per Equity 
Share (₹) 

Percentage 
of the pre-

Issue Equity 
capital (%) 

Percentage 
of the post - 
Issue Equity 
capital (%) 

 Nil     Nil [●] 

TOTAL Nil     Nil  

 
b) Equity shareholding of our Promoters and Promoter Group 

Set out below are the details of the Equity Shares held by our Promoters and members of our 
Promoter Group. As on the date of the Draft Red Herring Prospectus any members of our Promoter 
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Group do not hold any equity shares in our Company: 
 

Sr. 
No. 

Name of shareholders 

Pre-Issue Post-Issue 

Number of Equity Shares 
of face value of ₹ 10/- 

each 

% of Equity Share 
capital on a fully 

diluted basis 

Number of Equity 
Shares of face value of 

₹ 10/- each 

% of Equity Share 
capital 

A. Promoters 

1. Narendra Chordia 3,15,00,000 45.62% [●] [●]% 

2. Meena Chordia 2,10,00,000 30.42% [●] [●]% 

3. Nitesh Chordia 59,68,200 8.64% [●] [●]% 

4. Gaurav Chordia  46,20,000 6.69% [●] [●]% 

5. Kirti Nil Nil [●] [●]% 

 Total A 6,30,88,200 91.37% [●] [●]% 

B. Promoter Group 

 Nil Nil Nil [●] [●]% 

 Total B Nil Nil [●] [●]% 

TOTAL (A+B) 6,30,88,200 91.37% [●] [●]% 

 
Details of Promoter’s contribution and lock-in 
 
1) The details of the Equity Shares held by our Promoters, which shall be locked-in as Minimum 

Promoters’ Contribution for a period of eighteen months from the date of Allotment are set out 
in the following table: 

 

Name of the 
Promoter 

No. of 
Equity 
Shares 
locked- 

in 

Date of 
allotment/ 
transfer of 

Equity 
Shares** 

Date up to 
which the 

Equity Shares 
are subject to 

lock – in 

Issue / 
Acquisition 

price per 
Equity 
Share 

Nature of 
Allotment 

Face 
value 
per 

Equity 
Share (₹) 

% of the fully 
diluted pre- 
issue Equity 

Share 
Capital 

% of the 
fully diluted 
post- issue 

Equity Share 
Capital 

Narendra Chordia 
[●] [●] [●] [●] [●] [●] [●] [●] 

[●] [●] [●] [●] [●] [●] [●] [●] 

Meena Chordia 
[●] [●] [●] [●] [●] [●] [●] [●] 

[●] [●] [●] [●] [●] [●] [●] [●] 

Nitesh Chordia 
[●] [●] [●] [●] [●] [●] [●] [●] 

[●] [●] [●] [●] [●] [●] [●] [●] 

Gaurav Chordia 
[●] [●] [●] [●] [●] [●] [●] [●] 

[●] [●] [●] [●] [●] [●] [●] [●] 

Kirti [●] [●] [●] [●] [●] [●] [●] [●] 

Note: To be updated at the Prospectus stage. 
** All the Equity Shares were fully paid-up on the respective dates of allotment or acquisition, as the case may be, of 
such Equity Shares. 
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SECTION V – ABOUT OUR COMPANY 
 

OUR MANAGEMENT 
 
INTERESTS OF DIRECTORS 
 
(i) Interest in the Promotion of our Company 

Except Narendra Chordia, Meena Chordia, Nitesh Chordia, Gaurav Chordia and Kirti, who are the 
promoters of our Company, none of our directors have any interest in the promotion or formation 
of our Company other than in the ordinary course of business as on the date of this Draft Red 
Herring Prospectus. 
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OUR PROMOTERS AND PROMOTER GROUP 
 
OUR PROMOTERS  
 
The Promoters of our Company are: 
 
1. Mr. Narendra Chordia; 
2. Mrs. Meena Chordia; 
3. Mr. Nitesh Chordia; 
4. Mr. Gaurav Chordia; and 
5. Ms. Kirti 
 
As on the date of this Draft Red Herring Prospectus, our Promoters Narendra Chordia, Meena Chordia, 
Nitesh Chordia, Gaurav Chordia and Kirti together hold 6,30,88,200 Equity Shares of face value of ₹ 
10 each, representing 91.37% of the issued, subscribed and paid-up Equity Share capital of our 
Company. 
 
For details on build-up of the shareholding of our Promoters in our Company, refer the section titled 
“Capital Structure – Build-up of the Equity Shareholding of our Promoters in our Company”, “Capital 
Structure – Details of Promoter’s contribution and lock-in” on pages 90 and 92 respectively. Further, 
for details on shareholding of the members of our Promoter Group in our Company, refer the section 
titled “Capital Structure – Equity shareholding of our Promoters and Promoter Group” on page 91. 
 
DETAILS OF OUR PROMOTERS 
 
KIRTI: 
 

 

Ms. Kirti, aged 32 years, is the Promoter and Non-Executive Director 
of our Company. For the complete profile of Ms. Kirti along with the 
details of her date of birth, personal address, educational 
qualifications, professional experience, position / posts held in the 
past, directorships held, and business and financial activities, other 
directorships, other ventures and special achievements and 
relationship with other Promoters of our Company refer see “Our 
Management – Board of Directors” on page 206. 
 
Her Permanent Account Number is EGEPK9059R. 

As on date of this Draft Red Herring Prospectus, Ms. Kirti holds Nil Equity Shares, representing Nil% of 
the pre-issue issued, subscribed and paid-up equity share capital of our Company. 

 
Our Company confirms that the permanent account number, bank account number(s), passport 
number, Aadhar card number and driving license number of our Promoters, shall be submitted to the 
Stock Exchanges at the time of filing of the Draft Red Herring Prospectus. 
 
CHANGE IN THE CONTROL OF OUR COMPANY 
 

Mr. Narendra Chordia and Mrs. Meena Chordia are the original promoters of our Company. Further 
Mr. Nitesh Chordia and Mr. Gaurav Chordia joined our Company as the Promoter and Director in 2018 
and 2022 respectively. Furthermore, Ms. Kirti joined our Company as Director in 2025 and designated 
as the Promoter of our Company in 2026. Except for our Promoters no other shareholders exercise 
control over our Company. 
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Further except mentioned above there has been no change in control of our Company during the last 
five years immediately preceding the date of this Draft Red Herring Prospectus. 
 
INTERESTS OF PROMOTERS 
 
Except Narendra Chordia, Meena Chordia, Nitesh Chordia, Gaurav Chordia and Kirti who are the 
Promoters and Directors of our Company holding 6,30,88,200 Equity Shares of face value of ₹ 10 each 
aggregating to 91.37% of the issued, subscribed and paid-up Equity Share capital of our Company, 
none of our other Directors or Group Company (ies) have any interest in the promotion of our 
Company. 
 
DISASSOCIATION BY PROMOTERS IN THE LAST THREE YEARS  
 

Except as stated hereunder, our Promoters, namely, Narendra Chordia, Meena Chordia, Nitesh 
Chordia, Gaurav Chordia and Kirti have not disassociated themselves from any companies or firm 
during the preceding three years from the date of filing of this Draft Red Herring Prospectus: 
 

S. 
No. 

Name of the company 
/ firm disassociated 

from 

Name of the 
Promoter(s) 

Date of 
Disassociation 

Reason for and 
circumstances leading to 
disassociation and terms 

of disassociation 

Business Details of Disassociated Company 
/ Firms 

1 

Sanskriti Retreat 
Private Limited 

Narendra 
Chordia 

01.08.2025 Resignation from 
Directorship due to 
engagement in other 
personal and 
professional 
commitments 

As per the Memorandum of Association 
of the Company, the Company 
undertakes activities relating to 
construction, building, acquisition and 
establishment of hospitality facilities 
including hotels and resorts etc. 

  
PROMOTER GROUP 
 
In addition to the Promoters named above, the following individuals and entities form part of the 
Promoter Group of our Company in terms of Regulation 2(1) (pp) of the SEBI ICDR Regulations: 
 
(a) Natural persons who are part of the Promoter Group 
 

The natural persons who are part of our Promoter Group (being the immediate relatives of our 
Promoters), apart from our Promoters mentioned above are as follows: 

 
Name of the Promoter Name of Relative Relationship 

Narendra Chordia 

Late Ratan Lal Jain Father 

Late Shanta Devi Jain Mother 

Meena Chordia Spouse 

Nitesh Chordia 
Son 

Gaurav Chordia 

Padam Singh Chordia 

Brother 
Rajendra Kumar Jain 

Dinesh Kumar Jain 

Anil Kumar Jain 

Koyal Kothari 
Sister 

Manju Jain 

Late Kasri Mal Jain Spouse’s Father 

Late Dakh Bai Jain Spouse’s Mother 

Sunil Kumar Jain 
Spouse’s Brother 

Basanti Lal Kukada 

Kamla Devi Jain 
Spouse’ Sister 

Kunta 
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Name of the Promoter Name of Relative Relationship 

Meena Chordia 

Late Kasri Mal Jain Father 

Late Dakh Bai Jain Mother 

Narendra Chordia Spouse 

Nitesh Chordia 
Son 

Gaurav Chordia 

Sunil Kumar Jain 
Brother 

Basanti Lal Kukada 

Kamla Devi Jain 
Sister 

Kunta 

Late Ratan Lal Jain Spouse’s Father 

Late Shanta Devi Jain Spouse’s Mother 

Padam Singh Chordia 

Spouse’s Brother 
Rajendra Kumar Jain 

Dinesh Kumar Jain 

Anil Kumar Jain 

Koyal Kothari 
Spouse’s Sister 

Manju Jain 

Nitesh Chordia 

Narendra Chordia Father 

Meena Chordia Mother 

Shobhna Singhvi Spouse 

Gaurav Chordia Brother 

Suresh Chandra Singhvi Spouse’s Father 

Chanda Singhvi Spouse’s Mother 

Mahaveer Singhvi Spouse’s Brother 

Ritu Kamlesh Nahar Spouse’s Sister 

Gaurav Chordia 

Narendra Chordia Father 

Meena Chordia Mother 

Kirti Spouse 

Nitesh Chordia Brother 

Jagdish Chander Spouse’s Father 

Yogita Spouse’s Mother 

Gauransh Spouse’s Brother 

Rhythm Spouse’s Sister 

Kirti 

Jagdish Chander Father 

Yogita Mother 

Gaurav Chordia Spouse 

Gauransh Brother 

Rhythm Sister 

Narendra Chordia Spouse’s Father 

Meena Chordia Spouse’s Mother 

Nitesh Chordia Spouse’s Brother 



  

Page 9 of 21 

DECLARATION 
 
I hereby certify and declare that all relevant provisions of the Companies Act, 2013 and the rules, or 
guidelines, or regulations issued by the Government of India or the rules, or guidelines, or regulations 
issued by the Securities and Exchange Board of India, established under section 3 of the Securities and 
Exchange Board of India Act, 1992, as the case may be, have been complied with and no statement 
made in this Addendum is contrary to the provisions of the Companies Act, 2013, the Securities 
Contracts (Regulation) Act, 1956, the Securities Contracts (Regulation) Rules, 1957, the Securities and 
Exchange Board of India Act, 1992, or the rules made or the guidelines or regulations issued 
thereunder, as the case may be. We further certify that all the statements made in this Addendum are 
true and correct. 
 
SIGNED BY THE COMPANY SECRETARY AND COMPLIANCE OFFICER OF OUR COMPANY 
 
 
SD/- 
 
Stuti Taneja 
Company Secretary and Compliance Officer 
 
Place: Chittorgarh 
Date: 16.06.2026 
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DECLARATION 
 

I hereby certify and declare that all relevant provisions of the Companies Act, 2013 and the rules, or 
guidelines, or regulations issued by the Government of India or the rules, or guidelines, or regulations 
issued by the Securities and Exchange Board of India, established under section 3 of the Securities and 
Exchange Board of India Act, 1992, as the case may be, have been complied with and no statement 
made in this Addendum is contrary to the provisions of the Companies Act, 2013, the Securities 
Contracts (Regulation) Act, 1956, the Securities Contracts (Regulation) Rules, 1957, the Securities and 
Exchange Board of India Act, 1992, or the rules made or the guidelines or regulations issued 
thereunder, as the case may be. We further certify that all the statements made in this Addendum are 
true and correct. 
 
SIGNED BY THE CHIEF FINANCIAL OFFICER OF OUR COMPANY 
 
 
SD/- 
 
Shobhna Singhvi 
Chief Financial Officer 
 
Place: Chittorgarh 
Date: 16.06.2026 
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DECLARATION 
 

I hereby certify and declare that all relevant provisions of the Companies Act, 2013 and the rules, or 
guidelines, or regulations issued by the Government of India or the rules, or guidelines, or regulations 
issued by the Securities and Exchange Board of India, established under section 3 of the Securities and 
Exchange Board of India Act, 1992, as the case may be, have been complied with and no statement 
made in this Addendum is contrary to the provisions of the Companies Act, 2013, the Securities 
Contracts (Regulation) Act, 1956, the Securities Contracts (Regulation) Rules, 1957, the Securities and 
Exchange Board of India Act, 1992, or the rules made or the guidelines or regulations issued 
thereunder, as the case may be. We further certify that all the statements made in this Addendum are 
true and correct. 
 
SIGNED BY THE CHIEF EXECUTIVE OFFICER OF OUR COMPANY 
 
 
SD/- 
 
PVV Nagendra Kumar  
Chief Executive Officer 
 
Place: Chittorgarh 
Date: 16.06.2026 
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DECLARATION 
 

I hereby certify and declare that all relevant provisions of the Companies Act, 2013 and the rules, or 
guidelines, or regulations issued by the Government of India or the rules, or guidelines, or regulations 
issued by the Securities and Exchange Board of India, established under section 3 of the Securities and 
Exchange Board of India Act, 1992, as the case may be, have been complied with and no statement 
made in this Addendum is contrary to the provisions of the Companies Act, 2013, the Securities 
Contracts (Regulation) Act, 1956, the Securities Contracts (Regulation) Rules, 1957, the Securities and 
Exchange Board of India Act, 1992, or the rules made or the guidelines or regulations issued 
thereunder, as the case may be. We further certify that all the statements made in this Addendum are 
true and correct. 
 
SIGNED BY THE DIRECTOR OF OUR COMPANY 
 
 
SD/- 
 
 
Narendra Chordia 
Chairman and Managing Director 
 
Place: Chittorgarh 
Date: 16.06.2026  
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DECLARATION 
 

I hereby certify and declare that all relevant provisions of the Companies Act, 2013 and the rules, or 
guidelines, or regulations issued by the Government of India or the rules, or guidelines, or regulations 
issued by the Securities and Exchange Board of India, established under section 3 of the Securities and 
Exchange Board of India Act, 1992, as the case may be, have been complied with and no statement 
made in this Addendum is contrary to the provisions of the Companies Act, 2013, the Securities 
Contracts (Regulation) Act, 1956, the Securities Contracts (Regulation) Rules, 1957, the Securities and 
Exchange Board of India Act, 1992, or the rules made or the guidelines or regulations issued 
thereunder, as the case may be. We further certify that all the statements made in this Addendum are 
true and correct. 
 
SIGNED BY THE DIRECTOR OF OUR COMPANY 
 
 
SD/- 
 
Meena Chordia 
Whole-Time Director 
 
Place: Chittorgarh 
Date: 16.06.2026 
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DECLARATION 
 

I hereby certify and declare that all relevant provisions of the Companies Act, 2013 and the rules, or 
guidelines, or regulations issued by the Government of India or the rules, or guidelines, or regulations 
issued by the Securities and Exchange Board of India, established under section 3 of the Securities and 
Exchange Board of India Act, 1992, as the case may be, have been complied with and no statement 
made in this Addendum is contrary to the provisions of the Companies Act, 2013, the Securities 
Contracts (Regulation) Act, 1956, the Securities Contracts (Regulation) Rules, 1957, the Securities and 
Exchange Board of India Act, 1992, or the rules made or the guidelines or regulations issued 
thereunder, as the case may be. We further certify that all the statements made in this Addendum are 
true and correct. 
 
SIGNED BY THE DIRECTOR OF OUR COMPANY 
 
 
SD/- 
 
Nitesh Chordia 
Whole-Time Director 
 
Place: Chittorgarh 
Date: 16.06.2026 
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DECLARATION 
 

I hereby certify and declare that all relevant provisions of the Companies Act, 2013 and the rules, or 
guidelines, or regulations issued by the Government of India or the rules, or guidelines, or regulations 
issued by the Securities and Exchange Board of India, established under section 3 of the Securities and 
Exchange Board of India Act, 1992, as the case may be, have been complied with and no statement 
made in this Addendum is contrary to the provisions of the Companies Act, 2013, the Securities 
Contracts (Regulation) Act, 1956, the Securities Contracts (Regulation) Rules, 1957, the Securities and 
Exchange Board of India Act, 1992, or the rules made or the guidelines or regulations issued 
thereunder, as the case may be. We further certify that all the statements made in this Addendum are 
true and correct. 
 
SIGNED BY THE DIRECTOR OF OUR COMPANY 
 
 
SD/- 
 
Gaurav Chordia 
Whole-Time Director 
 
Place: Chittorgarh 
Date: 16.06.2026 
  



  

Page 16 of 21 

DECLARATION 
 

I hereby certify and declare that all relevant provisions of the Companies Act, 2013 and the rules, or 
guidelines, or regulations issued by the Government of India or the rules, or guidelines, or regulations 
issued by the Securities and Exchange Board of India, established under section 3 of the Securities and 
Exchange Board of India Act, 1992, as the case may be, have been complied with and no statement 
made in this Addendum is contrary to the provisions of the Companies Act, 2013, the Securities 
Contracts (Regulation) Act, 1956, the Securities Contracts (Regulation) Rules, 1957, the Securities and 
Exchange Board of India Act, 1992, or the rules made or the guidelines or regulations issued 
thereunder, as the case may be. We further certify that all the statements made in this Addendum are 
true and correct. 
 
SIGNED BY THE DIRECTOR OF OUR COMPANY 
 
 
SD/- 
 
Kirti 
Non - Executive Director 
 
Place: Chittorgarh 
Date: 16.06.2026 
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DECLARATION 
 

I hereby certify and declare that all relevant provisions of the Companies Act, 2013 and the rules, or 
guidelines, or regulations issued by the Government of India or the rules, or guidelines, or regulations 
issued by the Securities and Exchange Board of India, established under section 3 of the Securities and 
Exchange Board of India Act, 1992, as the case may be, have been complied with and no statement 
made in this Addendum is contrary to the provisions of the Companies Act, 2013, the Securities 
Contracts (Regulation) Act, 1956, the Securities Contracts (Regulation) Rules, 1957, the Securities and 
Exchange Board of India Act, 1992, or the rules made or the guidelines or regulations issued 
thereunder, as the case may be. We further certify that all the statements made in this Addendum are 
true and correct. 
 
SIGNED BY THE DIRECTOR OF OUR COMPANY 
 
 
SD/- 
 
Manohar Lal Kothari 
Non - Executive Independent Director 
 
Place: Chittorgarh 
Date: 16.06.2026 
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DECLARATION 
 

I hereby certify and declare that all relevant provisions of the Companies Act, 2013 and the rules, or 
guidelines, or regulations issued by the Government of India or the rules, or guidelines, or regulations 
issued by the Securities and Exchange Board of India, established under section 3 of the Securities and 
Exchange Board of India Act, 1992, as the case may be, have been complied with and no statement 
made in this Addendum is contrary to the provisions of the Companies Act, 2013, the Securities 
Contracts (Regulation) Act, 1956, the Securities Contracts (Regulation) Rules, 1957, the Securities and 
Exchange Board of India Act, 1992, or the rules made or the guidelines or regulations issued 
thereunder, as the case may be. We further certify that all the statements made in this Addendum are 
true and correct. 
 
SIGNED BY THE DIRECTOR OF OUR COMPANY 
 
 
SD/- 
 
Sanjay Pajiyar 
Non - Executive Independent Director 
 
Place: Chittorgarh 
Date: 16.06.2026 
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DECLARATION 
 

I hereby certify and declare that all relevant provisions of the Companies Act, 2013 and the rules, or 
guidelines, or regulations issued by the Government of India or the rules, or guidelines, or regulations 
issued by the Securities and Exchange Board of India, established under section 3 of the Securities and 
Exchange Board of India Act, 1992, as the case may be, have been complied with and no statement 
made in this Addendum is contrary to the provisions of the Companies Act, 2013, the Securities 
Contracts (Regulation) Act, 1956, the Securities Contracts (Regulation) Rules, 1957, the Securities and 
Exchange Board of India Act, 1992, or the rules made or the guidelines or regulations issued 
thereunder, as the case may be. We further certify that all the statements made in this Addendum are 
true and correct. 
 
SIGNED BY THE DIRECTOR OF OUR COMPANY 
 
 
SD/- 
 
Yashasvini Kumar 
Non - Executive Independent Director 
 
Place: Chittorgarh 
Date: 16.06.2026 
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DECLARATION 
 

I hereby certify and declare that all relevant provisions of the Companies Act, 2013 and the rules, or 
guidelines, or regulations issued by the Government of India or the rules, or guidelines, or regulations 
issued by the Securities and Exchange Board of India, established under section 3 of the Securities and 
Exchange Board of India Act, 1992, as the case may be, have been complied with and no statement 
made in this Addendum is contrary to the provisions of the Companies Act, 2013, the Securities 
Contracts (Regulation) Act, 1956, the Securities Contracts (Regulation) Rules, 1957, the Securities and 
Exchange Board of India Act, 1992, or the rules made or the guidelines or regulations issued 
thereunder, as the case may be. We further certify that all the statements made in this Addendum are 
true and correct. 
 
SIGNED BY THE DIRECTOR OF OUR COMPANY 
 
 
SD/- 
 
Dinesh Kumar Mantri 
Non - Executive Independent Director 
 
Place: Chittorgarh 
Date: 16.06.2026 
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DECLARATION 
 

I hereby certify and declare that all relevant provisions of the Companies Act, 2013 and the rules, or 
guidelines, or regulations issued by the Government of India or the rules, or guidelines, or regulations 
issued by the Securities and Exchange Board of India, established under section 3 of the Securities and 
Exchange Board of India Act, 1992, as the case may be, have been complied with and no statement 
made in this Addendum is contrary to the provisions of the Companies Act, 2013, the Securities 
Contracts (Regulation) Act, 1956, the Securities Contracts (Regulation) Rules, 1957, the Securities and 
Exchange Board of India Act, 1992, or the rules made or the guidelines or regulations issued 
thereunder, as the case may be. We further certify that all the statements made in this Addendum are 
true and correct. 
 
SIGNED BY THE DIRECTOR OF OUR COMPANY 
 
 
SD/- 
 
Prasanna Kumar Khamesra 
Non - Executive Independent Director 
 
Place: Chittorgarh 
Date: 16.06.2026 
 
 
 


